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Hon'ble Mr. u.S. Bawej i. Msnber (Adnn. )

Review Application No• .l2 of 1996------ ----------_. ~ ~
In.

/.;::;:·li c e t i c r;

/

Gensral f.•~anaJer) 6&s1..e:n nailway, GclcL:1.ta
and Other s.

By A dvocate Sri A. Sthalekar.

Vc.:~,

Musafir f)andey and Other s.
f'.ESPOi-L sns.

,

Review Application No. 13 of 1996------ ----------- --- -- --
IN

Original Appli cation ~. 899 of 1993------.------ --- ----
General Manager, Eastern Railway, Calcutt.:.
and Others:

A,ppli can ts

By Advoca te Sri A. Sthal ekar t

v«,

Gcpal Singh and. Others. .

Respondents.
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fteview Application No. 14 of 1996-
In

Oriai na.l Apolf cation No. 9:)7 of 1993
----- ----------- --- ---

General Manager, Eastern Railway, Calcutta
and Others.

APPLICANTS.

By .i-.::v::ccic r i. I"." Stnal.er:ar.--- -------------
v e, . /

s.x. Tiwari and Others.

:KESPON) ENTS.

flevi ew Appli cation No. .J.!) of------ ----------- --- ---In
Origi nal Appl i cation No. 9:16 of 1993

General M.nager, Eastern hailway, Calcutta
and Othel's.

"PPLI CANIS.

By Advocate Sri A. Sthalekar.

Vs.

R~agya R.i and ano t hsz

h ESPOt-r; ENTS.

,
fieview APplication N.J. 16 of 1996

In
~iginal Appli cation rb. 898 of 1993

. General Manager, e.stern hailway, CsI cut ta
a no 01. hers.

By .Advc Co~E- . Sri
- - -.... P"..-:• 3/' -. ~



•....

---_.-

)
Chandra Bhan Lal and Other s •

}\,SSPOND ssrs.

o su t:f)lIt ••. _""_ {BY ClRQJLATION}

By Hon'ble Lrr , h.K. Saxena~ Manbez' ( J )

moved on the ground tha". th~ judgment of' Kri shna

Prasad Gupta Vs. Contr oLj ar, Printing aoo Sutionery

1995l6) SCAlE89t oowh(:cde!:ldlS-- t r:s Trjbunal

under section 19 of Achninistrative T.ribunal Act.

Such an exerci s e can he done onl y when the infi:rmi ty

of the award given by the Prescribed Authority cannot.,
be cured in appeal under section 17 of Payment of W.ges

Act. We do not see such a ~round. So far as exe! ci sing

tr.e jurisclictien under section 17 of the said Ac1.

i tsel f is concerned, the Iri bunafhd S no juri sdi etion.

Tnu5, the1. e is no gr 0 Lind 0 f r evi eWe As such, they

stand I ej ected.

Kemb or ( J )

/M.M./
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